11 TEM NO 36 REG STRAR COURT. 1 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REGQ STRAR M K GUPTA
Petition(s) for Special Leave to Appeal (G vil) No(s).18211/2008
KAPI L & ORS. Petitioner(s)
VERSUS
STATE OF U.P. & ORS. Respondent ( s)
WTH SLP(C) NO 20011 of 2008
(Wth office report)
Dat e: 25/03/2010 This Petition was called on for hearing today.

For Petitioner(s)
M. Jitendra Mhan Shar ma, Adv.

For Respondent (s)
M. Ashutosh Kr. Sharma, Adv.
M. Gunnam Venkat eswar a Rao

UPON hearing counsel the Court made the follow ng
ORDER

SLP(C) No. 18211/ 2009

The | earned counsel for respondent No.1 in SLP(C)
No. 20011/ 2008 to file vakal at nama  on behal f of r espondent
Nos.1 and 2 in this matter also (being comobn) within a week.

The | earned counsel for the petitioners to serve
copy of the SLP upon the |earned counsel for respondent Nos.1
and 2 within a week and file proof of service.

Respondent Nos.1 and 2 to file counter affidavit

within four weeks thereafter.
Item No. 36 -2-

Respondent No.3 has been served by regi stered post,
acknow edgment due but there is no appearance.

Await service on respondent No. 4.
SLP(C) No.20011/2008

Respondent No. 3 has been served but there is
appear ance.

Respondent Nos.1 and 2 to file counter affidavit

wi thin four weeks.



rd

Await service on respondent No. 4.

Li st again on 14.5. 2010.

(M K. GUPTA)
Regi strar



